
By Order 

---- 
Rgistrar (drninstration) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:.c6 Is.L(  IRGILP Dated:  -Cj  05.2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Abrar Hussain Khan 
S/O Ghulam Mohammad Khan 
R/O Halmatpora, Tehsil & District Kupwara. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1 /6-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No:Id1 LLj_o /RG/LP Dated .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Abrar 1-lussain Khan, Advocate 

for information and necessary action. 

gistraç1(Adm i nstration) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

Noic7 4i-4.  /RG/LP Dated:  05.2024 

   

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Afsha Ayoub 
D/O Mohd Ayoub Dar 
R/O Solina Bala,Tehsil SouthDistrict Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-117-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

gistrar Adminstration) 

No: /RG/LP Dated 3o.05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Afsha Ayoub, Advocate 

..for information and necessary action. 

Rglstrar Adminstration) 

/— 



By Order 

Regst'ra((Adminstration) 

0 

F-) 
R istrar (Adminstration) 
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HtGH COURT OF JAMMU & KASFIMIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council un(ler Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: /RG/LP Dated:  ?c  05.2024 

    

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Ayaan Manzoor Ahrnad 
S/O Manzoor Ahmad Khan 
R/O Ranbirpora, Bilal colony, Tehsil Mattan,District Anantnag. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-118-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No:/ 5...g7 /RG/LP Dated O5.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Ayaan Manzoor Ahmad, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council un(ler Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI Fl CATION  

No:  S'2  c4 IRGILP Dated: rj  05.2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Aamir Abbas Baba 
S/O Gh Ahmad Baba 
RIO Babapora Tehsil lVlagam, District Budgarn. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-119-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before.  

By Order 

instrat) 

No: /  .~?j L1.7 /RG/LP Dated .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Aamir Abbas Baba, Advocate 

for information and necessary action. 

Registrar (dminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFI CATION  

No:&O ccip  IRGILP Dated: 0.-S  2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Akif Hussain Shahwali 
S/O Nazir Ahinad Shahwali 
RIO Baghi Usman Colony, Gulabagh, Tchsil & District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-120-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Açtpiinstration) 

C 
No:j 9 7 / 

_t7 /RG/LP Dated 3 ..fT2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. AkifHussain Shahwali, Advocate 

for information and necessary action. 

cd 

Rgistrar (dminstration) 

I 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:6j IRGILP Dated:  2o  05.2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Adina Khan 
DIO Muneer Ahmad Khan 
RIO K.P. Road, Kundpora Tehsil Mattan, District Anantnag. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-121-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Regis,.trar (Adminstration) 

No:( 7-._-111  /RG/LP Dated 3ô.05.2024 (j 
Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Adina Khan, Advocate 

for information and necessary action. 

• 
) 41 

Registrar (Adminstration) 



A 

.' ,- 

,_)
\- 

Registrar (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKI-1 AT sRINA(;AR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLM ENT 

NOTI FICATION  

No: &6)- C(D_(( IRGILP Dated: 2 --$ 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Asif Hassan Mian 
SIO Ghulam Hassan Mian 
RIO Gundi Ar Tehsil Kangan, District Gandcrbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-122-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

/RG/LP Dated 3o $.2o24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Asifllassan Mian, Advocate 

for information and necessary action. 

c-) 
Registrar (A,dminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:3 /RGILP Dated: 'O  05.2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Aubaid Altaf 
SIO Altaf Hussain Bhat 
R/O Chandhara, Hon Mohalla Tchsil Pampore District Puiwama. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-123-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Regiptrar Aminstration) 

No: / .rjRG/LP Dated3 .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Puiwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Aubaid Altaf, Advocate 

for information and necessary action. 

Registrar (&dminstration) 



C) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No: -,Lj IRGILP Dated: ?)()  05.2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Ansha Rashid 
D/O Abdut Rashid War 
Rio Warpora,Tehsil & District Gandcrbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-124-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

 

' 

Registrar (Adnj.nstration) 

No:t  °j,I_ ci /RG/LP Dated3ô  .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Ansha Rashid, Advocate 

for information and necessary action. 

Registrar (Adnj..nstration) 



/ 

10 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising IoweIs  of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:?cS' IRGILP Dated: O '-Y  2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Asma Akh tar 
D/O Gulam Mohammad Reshie 
RIO Maidan Pora, Kak Sarai, Karanagar, Tehsil & District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-125-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Adminstration) 
C 777 

No:/761_  f'i /RG/LP Dated2ø.f.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Asma Akhtar, Advocate 

..for information and necessary action. 

Registrar (Acjminstration) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:g&6 .IRGILP Dated: 2b  05.2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Ahana Hamid Khan 
DIO Abdul Ha mid Khan 
RIO Sathu Bala Barbar Shah Tehsil & District Srinagar. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-126-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Admstration) 

No: °jI /RG/LP Dated 0.05.2024 

Copy forwarded to the: -  
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Ahana Hamid Khan, Advocate 

for information and necessary action. 

1• 
Registrar (Adrninstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLM ENT 

NOTIFICATION  

No: 7 JRGILP Dated: _____ 05.2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Anum Aziz 
DIO Abdul Aziz Bhat 
RIO Bemina Iqbalabad,Lanc No.4 Sector No.3,District Srinagar. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-127-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Reg istra1fAd m)pstratio n) 

No: I /RG/LP Dated o .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Anum Aziz, Advocate 

for information and necessary action. 

Registrar (Admnstration) 



ljis rar (Adminstration) 

HIGI-! COURT OF JAMMU & KASIIMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLM ENT 

NOTI FICATION  

No: à(  /RG/LP Dated: O  05.2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Amir Maqbool Bhat 
S/O Mohd Maq boot 
RIO Solina Payecn1Tchsil South,District Srinagar. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

No.JK-128-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No: /C/1),7...33 /RG/LP Dated3 t, .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Amir Maqbool Bhat, Advocate 

for information and necessary action. 
v-I. - 

r5 
- 

RegistrâflAdrn inst ration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKI-I AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI Fl CATION  

No IRGILP Dated: 05.2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Aaqib Ahmad Shairgogery 
S/O Ghutam Hassan Shairgogery 
RIO Zamalgam Agnoo Batagund Ganiepora, 
Tehsil Dooru,District Anantnag. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-129-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

ByOrder 

Registrar (Ad stration) 

No: /RG/LP Dated31,.05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Aaqib Ahmad Shairgogery, Advocate 

for information and necessary action. 

Registrar (Adminstration) 



By Order 

Registrar (Adrn 

i—)  

stration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:, -7O 4J 1Q -L(  IRGILP Dated: O - 2024 

   

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Bazila Bashir 
DIO Bashir Ahmad Khan 
RIO Killora Khan Mohalla, Tehsil & District Shopian. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-130-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No:(tcl4L_ /RG/LP Dated 3 p .2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Bazila Bashir, Advocate 

...for information and necessary action. 

Registrar (Ad,instration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOT! F I CAT! ON  

No:1 ( 4 iLç  IRGILP Dated: -S 2024 

It is hereby notified that vide High Court Order Dated 22 .052024 

Mr. Bilal Ahmad Lone 
S/O Moham mad Ramzan Ione 
RIO Rakh-i-Lajurah, New Colony Opposite Ahli 1-ladees Majid Lajurah, 
Tehsil & District Puiwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-131-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Adm,çistration) 

No:( cti— S /RG/LP Dated * -f .2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Bilal Ahmad Lone, Advocate 

for information and necessary action. 

gistrar (Adrrç,tration) 



.- rl 

\ - 

Registrar (Adnl4nstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising pow'ers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No: &7 )- 4 J).JfIRGILP Dated: -Sr-...  2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Beenish Nazir 
DIO Nazir Ahmad War 
RIO Hibbi Colony, Sikh Bagh, Nowshera, District Srinagar. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-132-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No:i -6.1 /RG/LP Dated -.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Beenish Nazir, Advocate 

for information and necessary action. 

Registrar (Adinstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No:5Th 4T_Lf  IRGILP Dated: fl 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Dar Muzaffar Rasool 
S/O Ghulam Rasool Dar 
RIO Ashmuji, Tchsil & District Kulgam. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional ILL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-133-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Admirtration) 

No: I  J1I7 
 o 

IRGILP Dated$'72O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Dar Muzaffar Rasool, Advocate 

.for information and necessary action. 

Registrar (Ad i nstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council un(ler Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  c) C-f 4) IRGILP Dated:T  __ 05.2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Danish Saif 
S/O Saif Ud din Jahara 
RIO Brenwar Tehsil Chadoora District Budgam. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-134-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

i-.  

Registrar (Adm
,
ration) 

No:t°V1(-7 ( /RG/LP Dated3D O5.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Danish Saif, Advocate 

for information and necessary action. , 

Registrar Açi.4llinstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising oveis of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No:sL c~Jf IRGILP Dated:  2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Faheem Ferdous 
S/O Ferdous Atta Mohammad 
RIO HIG Colony Bernina Lane No.5 HIG, Tchsil & District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

N0.JK-135-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Regisr (Admistration) 

No:(y7_91  /RG/LP Dated3o  .2024
v 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Faheem Ferdous, Advocate 

for information and necessary action. 

Registrar (Ad  instration) 



C..' 
\ i-{ 

j) ) \t 

Registrar (Admil3stration) 
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HIGH COURT OF JAM MU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising Io%vers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: -7 42L1  IRGILP Dated: 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Fiza Faiz 
DIO PZ Faiz Ahmad Shah 
RIO Quit Muqam Mir Mohalla, Tehsil Aloosa, District Bandipora 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

No.JK-136-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No:l°\%4 IRG/LP Dated r-f .2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar 

also keeping record of the same. 
7. Ms. Fiza Faiz, Advocate 

for information and necessary action. 

next issue of 

uploading on 

for information and 

Registrar (A  i nstration) 



Registrar (Admi stration) 

HIGH COURT OF JAM MU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:kY) 4).A'),-4'.  IRGILP Dated: 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Fatima Shall 
D/O Moham mad Shafi Kakroo 
R/O H.No.3, Alfarooq Masjid Lane, Tehsil Jawahar Nagar, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-137-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No:(\  01 O ooü/RG/LP Dated9ô.f .2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Fatima Shall, Advocate 

for information and necessary action. 

Registrar (Adminstration) 



Registrar (Admi stration) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bat- Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No:7 c c/RGILP Dated:c 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Faraz Malik 
SIO Malik Mukhtar 
RIO Lane No.4-A, Canal Avenue, Rawalpora, Tchsil Chanapora, District 
Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-138-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No _ç IRG/LP Dated .2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Faraz Malik, Advocate 

for information and necessary action. 

,(--- __/ -ci-' 

Registrar (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No%7 4b)-(  IRGILP Dated :  .-S'  05.2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Hamid Ullah Mir 
SIO GhuJam Ahrnad Mir 
Rio Ahmad Abad, Tchsil D.iI. Pora & District Kulgam. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-139-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Regisar (Adrpittration) 

No:~-bb7 - t /RG/LP Dated3 .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Hamid Ullah Mir, Advocate 

for information and necessary action. 

Registrar (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No: ciflRG/LP Dated:  2024 

    

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Humaira Yaqoob 
DIO Mohammad Yaqoob lihat 
RIO Gulab-Bagh, Islamiya Colony, Hazratbal, Tchsil Dargah, District 
Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-140-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

 

Registrar (Admkistration) 

No:'b  e,t—)-- /RG/LP Dated b..2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Humaira Yaqoob, Advocate 

for information and necessary action. 

R?iistrar (Adtration) 



, \_ )—

Registrar (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI F ICATION  

No:  4)_L  IRGILP Dated:'/) 05.2024 

    

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Liazim Manzoor Khan 
Sf0 Manzoor Ahmad Khan 
RIO Ranbirpora Sadar Mohalla Tehsii Mattan,District Anantnag. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-141-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No:)-b),I--).- /RG/LP Dated3 .05.2024
V 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Hazim Manzoor Khan, Advocate 

for information and necessary action. 

\____ 
Registrar (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No:  -k_ c)4IRGILP Dated: _____ 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Huzyfa Mushtaq 
D/O Mushtaq Ahmad Mir 
R/O H.No. 54 Near Jamia Masjid Badipora, Tchsil Chadoora, District 
Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-142-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

1) 

Regisjjar (Admnstration) 

No: —(i /RG/LP Dated T -T.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Huzyfa Mushtaq, Advocate 

for information and necessary action. 

Registrar (Ad 

- 

instration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 4 >4  IRGILP Dated: 3 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Inamul Ashraf 
SIO Mohammad Ashraf 
RIO PHMS Saraf Kadal, Tehsil Khaas , District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-143 -2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

gistrar(Admation) 

No:S_Lf')  /RG/LP Dated 0 .T2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Inamul Ashraf, Advocate 

for information and necessary action. 

Registrar (Ad nstration) 
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HIGH COURT OF JAM MU & KASHMIR AND LADAKH AT sRtNA(;AR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:( 4)-e)/k  /RG/LP Dated: 3 05.2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Insha Madeena 
D/O Nazir Ahmad Kana 
RIO Al Huda Colony Bohripora Tchsil Zaingccr & District Baramulla. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-144-2 024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

RegiJrar (Admstration) 

No:)C/lJ (4 /RG/LP Dated3O.05.2024 (it- 
Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Insha Madeena, Advocate 

for information and necessary action. / 

Registr Adminstration) 



pf.  

I<egistrar Admyistration) 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:%S 4 t -j  IRGILP Dated: ', Cs 05.2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Ifrah Ashraf Soich 
DIO Mohammad AshrafSoleh 
R/O Kanli Bagh Tehsil & District Baramulla. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-145-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before.  

No:'c3l— S3 /RG/LP Dated 3o .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Ifrah AshrafSoleh, Advocate 

for information and necessary action. 

Registrar (Adinstration) 



. 
Registrar (Admnstration) 

- )j3.ti 1 
istrT(Adpi i nstration) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No:, IRGILP Dated: 05.2024 

    

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Irfan Qayoom 
S/O Ab Qayoom Nengroo 
RIO Shumnagh, Tehsil Chacloora, District Budgarn. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-146-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No:)_1— /RG/LP Dated 3c,.05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Irfan Qayoom, Advocate 

...for information and necessary action. ) 
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HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:jl L\  IRGILP Dated: _..05.2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Irfan Akbcr 
Sf0 Mohammad Akber Bhat 
RIO Donipawa,Tchsil & District Anantnag. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-147-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

—7. -U) 
Re istrar (Admnstration) 

No:)_ctbS' -1) /RG/LP Datedlo.05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, Distrct Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Irfan Akber, Advocate 

for information and necessary action. 

Registrar (Adminstration) 



Registrar 

/ 

minstration) 

HIGH COURT OF JAM MU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: _'-j  IRGILP Dated: .2024 

    

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Ishrat Tanvcer 
DIO Tanveer Alimad Dar 
RIO Lattar Masjid Safakadal, Tehsit Eidgah, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-148-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

soucjht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Adrpinstration) 

No: IRG/LP DatedO - .2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. tshrat Tanveer, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: %kc\ ci IRGILP Dated: 1 05.2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Insha Ishfaq 
D/O tshfaq Ahmed Dar 
R/O Nanil,Tehsil Mattan,District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-149-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

r—). \ 

Registrar (Adn?instration) 
() 

No:_rcs%\_frs /RG/LP Dated3 O.05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Insha lshfaq, Advocate 

for information and necessary action. 

- 
gistrãi (Adpiinstration) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:°c., IRGILP Dated:?,_.r  .2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Insha HiJal 
DIO Hilal Abmed 
R/O Narniabal, Tehsil Pampore, District Puiwama. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-150-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Adminration) 

No:e'l_ 0j /RG/LP Dated .2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Pulwama 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Insha Hhlal, Advocate 

for information and necessary action. 

. 

Registrar (Adminstration) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No:S°U A,)- IRGILP Dated:  05.2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. trum Bashir 
D/O Bashir Ahmad Dar 
RIO Delina,Tehsil & District Baramulla 

has been admitted and enrolled as an Advocate on the rofls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-151-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Adrnstration) 

No:j-'J2 t /RG/LP Dated 0 .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Irurn Bashir, Advocate 

for information and necessary action. , 
0'/''_ a 

Registrar (Ad instration) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the A(lvOcateS Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFI CATION  

No: çL -'_' -t  IRGILP Dated:  .2024 

    

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Junaid Rashid 
S/O Abdul Rashid Shcikh 
RIO Amlar, Tchsil Tral , District Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

N0.JK-152-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order \ 

- 
Registrar (Adnnstration) 

No: D4b /RG/LP Dated 36 4T2024 

Copy forwarded to the: - 
1 Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Junaid Rashid, Advocate 

for information and necessary action. 

- - T- -C 

Registrar (Adrpinstration) 



HiGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:S tz1  IRGILP Dated:S,,...... 05.2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Junaid Manzoor Sheikh 
S/O Manzoor Ahmad Sheikh 
RIO Dardpora Tehsil Kralpora District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-153-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

- 
Registrar (Admistration) 

No:&k — b /RG/LP Dated .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Junaid Manzoor Shcikh, Advocate 

for information and necessary action. 

Registrar (Adminstration) 



stration) Registrar (Admi 

—1 

Registrar (Admirlstration) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:-\ i-4  IRGILP Dated:  05.2024 

   

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Junaid Mohi Ud Din Akhoon 
SIO Gulam Mohi Ud Din Akhoon 
RIO Gushie Akhoon,Tehsil & District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

Ao.JKl542O24  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No:' -R1-.' /) /RGILP Dated3O  .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Junaid Mohi Ud Din Akhoon, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLM ENT 

NOTIFICATION  

No:-° Lq  IRGILP Dated: T .2024 

    

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Khushboo Jan 
DIO Mohd Ramzan Mir 
R/O Sadura, Astan Mohalla, Tchsil & District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-155-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

gist . Admitstration) 

Nost _9$ /RG/LP Dated 6 -5T2024 . 

Copy forwarded to the: -  
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Khushboo Jan, Advocate 

for information and necessary action. 

_)• 
Registrar (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI F ICATION  

No:% _L1   IRGILP Dated:\tj 05.2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Muhallil Ahmad Wani 
S/O Showkat Ahmad Wani 
Rio Usmania Colony, Haghi Mchtab, Tchsil South Srinagar, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

No.JK-156-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

B'.,  Q r r ,' 
J I '-I 

---' - \\—o_' \\\ 
Registrar (Admintration) 

No:o /RG/LP Dated .05.2024 6 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Muhallil Ahmad Wani, Advocate 

for information and necessary action. 

\ 

Reg istrai(Adn,instration) 

(J 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:t1 )-c)_4  IRGILP Dated:  05.2024 

    

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Malik Azrnat Guizar 
S/O Mohd Gulzar Malik 
RIO Shaheenpora,Tehsil Villagam & District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-157-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

soucjht before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before.  

By Order

. 
Registrar (Adrpnstration) 

No:)_tj IRG/LP DatedO .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Malik Azniat Guizar, Advocate 

for information and necessary action. , 

égistrar(Pdn instration) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bai Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
FNROLLMENT 

NOTIFICATION  

No: 4., IRGILP Dated: -c 05.2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Mohmad Altaf Rather 
S/O Ghuiam Ahmad Rather 
RIO Kultreh Rangeen Tehsil Chadoora District Budgam. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-158-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

'I.)'.  

By Order 

Regitrar (Adm,istration) 

No: -4--. /RG/LP DatedC) .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohmad Altaf Rather, Advocate 

for information and necessary action. 

Registrar (Adjninstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising L)o%'eIs  of Bar Council un(ler Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No:\O\  4c.Lt  IRGILP Dated:  2024 

   

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Mohammad RoufBhat 
S/O Abdul Hamid Bhat 
R/O PathaHan Raipora,Tehsil Pattan, District Barmaulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-159-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Admistration) 

No:LUcI_. \ /RG/LP Dated .2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohamniad Rouf Bhat, Advocate 

for information and necessary action. 

gistrar (Adniinstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI Fl CATION  

No:'ktjb ko'S-t  IRGILP Dated: _. 05.2024 

    

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Muzamil Akram Mir 
S/O Mohmad Akram Mir 
RIO Bunzanigam ,Tehsil Beerwah,District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-160-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (AdmLnstration) 

No: _,o /RG/LP Dated3O .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Muzamil Akram Mir, Advocate 

for information and necessary action. \ 

Registrar (Adminstration) 
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HIGH COURT OF JAM MU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  c,t 4 &_4  IRGILP Dated: 'L 05.2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Mir Tahir All 
SIO All Mohmmad Mir 
RIO Galizoo Tehsil & District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-161-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Reg,srar (Admipstration) 

No:~-c,t-. ( /RG/LP Dated .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mir Tahir Mi, Advocate 

...for information and necessary action. 

Rég istrar1Adni nstration) 



________ c.- 

47 

HIGH COURT OF .JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising PO%%'eIS of Bar Council tinder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No: C1 ••) >L /RG/LP Dated:  2024 

    

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Mohammad Tahir Khan 
SIO Abdul Rashid Khan 
RIO Bumhama, Tehsil Drugmulla, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-162-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
-' 

N .- 

Registrar (Admnstration) 

No: ) /RG/LP Dated oç  .2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohammad Tahir Khan, Advocate 

for information and necessary action. 

Registrar (Adninstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No:  \b IRGILP Dated:  2024 

    

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Mohd Saycd 
SIO Mohd Azam Sheikh 
RIO Moothi, Tehsil & District Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-163-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

gistrar (Adminstration) 

No:7 /RG/LP Dated .2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohd Sayed, Advocate 

...for information and necessary action. 

Registrar (Adm1ipration) 



G,'j'..  

Registrar (Admj,nstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: °tc,Lt. a'o)A1  IRG/LP Dated:  05.2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Mubashir Fazal 
S/O Choudry Fazal Din Deader 
RIO Goose,Tehsil & District Kupwara. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-164-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No:OL(-6 /RG/LP Dated3 .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mubashir Fazal, Advocate 

...for information and necessary action. 

,o) 

Registrar (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:b cJ4 IRGILP Dated: 9 o Y.- 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Nida Fatima 
D/O Abdul Ha mid Raja 
RIO Adalat Masjid Hawal, Tchsil Eidgah, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-165-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Admistration) 

No!2., \ — /RG/LP Dated .2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Nida Fatima, Advocate 

...for information and necessary action. 

Registrar (Admnstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:C\e IRGILP Dated:  05.2024 

    

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Nazima Shafi Chowdri 
D/O Chowdri Mohd Shafi 
RIO Chowdry Manzil Banday Mohalla,Tehsil Handwara,District Kupwara. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-166-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Adminstration) 

Nol /RG/LP Dated O5.2O24 

Copy forwarded to the: - 
1 Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Nazima Shafi Chowdri, Advocate 

...for information and necessary action 

Fgistrar (Adniinstration) 



52 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:61 --t  IRGILP Dated:  2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Naveed AsifShabir 
SIO Shabir Ahmad Dar 
RIO Gulposh Colony, Methan Bypass Baghi-c-Mchtab, 
Tehsil Chanapora, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-167-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Regisar (Adminstration) 

No: t /RG/LP Dated .2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Naveed Asif Shabir, Advocate 

for information and necessary action. 

/ 
'1. — 
Registrar (Adminstration) 



C -, 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:c --  IRGILP Dated:k 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Pir Bascer Utlah 
SIO Pir Ghularn Nabi 
RIO Dar Mohalla, Nigeen Bagh,Tehsil & District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-168-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Admintratton) 

No:e)Jl— 1 /RG/LP Dated ?r-!.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Pir Baseer Ullah, Advocate 

for information and necessary action. 

Registrar (Adminstration) 

/ 



By Order kf 

- 

Registrar (Admintration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: ,0 a4  IRGILP Dated: c-  05.2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Rabiya Shabir 
DIO Shabir Ahmad Langoo 
RIO Lal Bazar Botshah Mohalla ,Tehsil Eidgah & District Srinagar. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-169-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No:fl—) /RG/LP Dated3 0.05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Rabiya Shabir, Advocate 

....for information and necessary action. 

'TI. . 
Registrar (AdRllnstratlon) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No:1_4_&1_4  IRGILP Dated:  05.2024 

   

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Raziya Reyaz 
D/O Reyaz Ahmad Ganai 
RIO Shafipora Sopore,Tchsil Sopore & District Baramulla. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-170-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Fgistrar (AdmLnstration) 

No:) - /RG/LP Dated3b .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Raziya Rcyaz, Advocate 

.....for information and necessary action. 

c .  
Registrar (A4itiinstration) 
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HIGH COURT OF JAMMU & KASHMR AND LADAKH AT SRINAGAR 
(Exercising l)oVeIs of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI FICATION  

No: scs_9  IRGILP Dated: Sb  05.2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Rayees Ahrnad Laway 
SIO Nazir Ahmad Laway 
RIO Manzigam ,Tehsil Pahalgam District Anantnag. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-171-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (AdmLnstration) 

No:t—?, IRG/LP Dated3.O5.2O 24  

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rayces Ahmad Laway, Advocate 

for information and necessary action 

Registrar (Adminstration) 



c) . .— 
Regi -  (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLM ENT 

NOTIFICATION  

No: /RG/LP Dated:  05.2024 

   

      

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Rashid Fida Wani 
S/O Fida Hussain Wani 
RIO Nanil Khanday Mohalla Tehsil & District Anantnag. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1 72-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

NoD...6)S1- L /RG/LP Dated3o .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rashid Fida Wani, Advocate 

for information and necessary action 

Registrar (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising po'ers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:t'? o_L  IRGILP Dated:  2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Raja Fayaz 
SIO Fayaz Ahmad Wani 
RIO Khanpora, Tehsil Wakura, District Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1 73-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

}gitrarAdmistration) 

No:'11  1 _ç) /RG/LP Datedo ç .2024
(/ 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing JammulSrinagar for information and 

also keeping record of the same. 
7. Mr. Raja Fayaz, Advocate 

for information and necessary action. 

lgistrar (Adminstration) 



Registrar (Admi stration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:C\Vk 4 )o2J..(  /RGILP Dated: ?) 05.2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Rouf Jan Pala 
SIO Abdul Gaffar Pala 
R/O Kulhama,Tehsil Tangmarg,District Baramulla. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-174-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souciht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No:&)3_b /RG/LP Dated3O .05.2024 

Copy forwarded to the: -  
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rouf Jan Pala, Advocate 

for information and necessary action. 

Registrar (Adminstration) 
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HIGH COURT OF JAMMU & KASI-IMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: cc;'ki  IRGILP Dated: p3.. C 05.2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Ramecz Ahmad Shah 
SIO Ab. Qayoom Shah 
RIO Jadeed Mohalla Nera Bus stand TchsiJ & District Baramulla. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-175-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

 

\.. - 

Registrar (Adminstration) 

No.ç) -I — /RG/LP Dated3 .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rameez Ahmad Shah, Advocate 

for information and necessary action 

Registrar (Adminstration) 



. 
Registrar (Adminstration) 

HIGh COURT OF JAMMU & KASHMIR AND LADAKU AT sRINA(;AR 
(Exercising pow'ers ol Bar Council Hillier Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F ICATION  

No: 4 4J1  /RG/LP Dated:  o-& 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Syed Majid Au 
SIO Syed Himayat All 
RIO Manzhar Haihama, Sycd Mohalla, Tchsil & District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1 76-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No: /RG/LP Dated .2024 

    

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sycd Majid All, Advocate 

for information and necessary action. 

—0) - 

Registrar (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No: IRGILP Dated: i ..-5  2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Suhail Akbar Mir 
S/O Mohd Akbar Mir 
RIO Mir Mohalla, Warnow Lolab, Tehsil Lalpora, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

No.JK-1 77-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Admintration) 

No:)7_73 /RG/LP Dated3bj.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Suliail Akbar Mir, Advocate 

for information and necessary action. 

Registrar (Adrinstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: c 'ri IRGILP Dated: '3° -n  2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Safiya Farooq 
D/O Farooq Ahmad Chacket 
RIO Badwan Wanpora, Tchsil Gurcz, District Bandipora 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-1 78-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

gistrrAdminstration) 

No: ._ /RG/LP Dated3o.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Safiya Farooq, Advocate 

for information and necessary action. 

Registrar (Adminstration) 

tL/ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No:1CLj IRGILP Dated:S' 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Saimah Jan 
D/O Guizar Ahmad Bhat 
RIO Tumlahal, Tchsil & District Puiwarna 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

No.JK-179-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

B Order 

Registrar £ dminstration) 

No:~t— 6 /RG/LP Dated O-2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CRC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Saimah Jan, Advocate 

for information and necessary action. 

CA)& 

1 

Registrar (Adminstration) 
/ 



CA 

Registrar (Adminstration) 
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HIGh COURT OF JAM MU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising Po%'e1S of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROL LMENT 

NOTIFICATION  

No: IRGILP Dated:c9 2024 

    

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Sania Khursheeed 
S/O Khurshecd Ahmad fVlalik 
RIO Pinjoora, Tehsil & District Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

No.JK-180-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

FgistrarAdm istration) 

No: — /RG/LP Dated ._$2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sania Khursheeed, Advocate 

...for information and necessary action 
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HIGH COURT OF JAM MU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No: -e /RG/LP Dated:ci  -S 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Sammar Ikhlaq Zargar 
DIO Shabir Ahmad Zargar 
RIO Baba Pora, Habba Kadal, Tchsil South Srinagar, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-181-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
rfV 

Registrar (Adminstration) 

No:q1f3 , /RG/LP Dated30 .2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sammar Ikhlaq Zargar, Advocate 

for information and necessary action. 

FgistrarçAdrn instration) 



67 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No: )2J-( IRGILP Dated: '.S \ 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Sufoora Rashid 
PLO Hafiz Abdul Rashid 
RIO H.No.104 flafiz Colony Peerbagh, Tehsil Chanapora , 1)istrict Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-182-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before.  

I 

B i Ordr 
.7 

Registrar (Adminstration) 

No:I - 6 /RGILP Datedü f .2024 

Copy forwarded to the: -  
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sufoora Rashid, Advocate 

...for information and necessary action. 

c i  

Reg istrarlAdmi nstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:ca3  IRGILP Dated: -S.  2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Shahnaza 
D/O Habib Ulla Khan 
R/O Batpora Haiharna, Tebsil & District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-183-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
—,, 

Registrar (Adminstration) 

No!t')_ J /RG/LP Dated30 3 -  .2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shahnaza, Advocate 

.....for information and necessary action. 

Registrar Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No:c)).1i IRGILP Dated: —f 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Suhail Ahmed Khan 
SIO Bashir Ahmed Khan 
RIO Mustafaabad, Zainakote HMT Abu Bakr Colony, Tehsil Shaltang 
District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-184-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  
) 

V 
By Order 

_____ 

Registrar (Adrinstration) 

No:i3.- /RG/LP Dated ô..2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Suhail Ahmed Khan, Advocate 

for information and necessary action. 

Registrar (Adiinstration) 
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HIGH COURT OF JAM MU & KASHN'IIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: IRGILP Datedo 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Shabir Ahmad Zargar 
S/O Noor Mohd Zargar 
R/O Waterhail Zargar Mohalla, Tchsil Khansahib, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-185-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Admin 
/ 

tration) 

No:))'J- --() /RG/LP Dated3c.2O24  

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Shabir Ahmad Zargar, Advocate 

for information and necessary action. 

Registrar (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: O \ IRGILP Dated: 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Saima Shakeel 
SIO Malik Shakeel Ur Rehman 
RIO Hergam Shopian, Tchsil & District Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-186-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
-o 

Reg istra flAd mi nstration) 

No:N h b /RG/LP Dated c 2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Saima Shakeel, Advocate 

for information and necessary action.
I 

Registrar (Admirstration) 
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HIGH COURT OF JAM MU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLM ENT 

NOTIFICATION  

No:\ )J-f,  IRGILP Dated:'c-! 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Sarmad Bashir Zargar 
DIO Bashir Ahmad Zargar 
RIO Baghe Sannah, Badarn Bagh, Tehsil Sopore, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-187-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registyar (Admi,nstration) 

No:1 IRG/LP Dated 2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sarmad Bashir Zargar, Advocate 

for information and necessary action. 

Registrar nstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: -t 4-d)-- /RG/LP Dated:- 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Shafat Ahmad 
S/O Au Mohammad Bhat 
RIO Zoonimer Tcngpora, Tehsil Eidgah, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-188-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before.  

By Order 

: -T 
Registrar (Adminstratton) 

No:4 /RG/LP Datedo . .2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Shafat Ahmad, Advocate 

for information and necessary action. 

gistrar (Admstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No c-  IRGILP Dated:'ô  .-_ 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Shecraz Secrat 
S/O Seerat Ahmad Sheikh 
RIO Javind Nowshera, Tchsil Boniyar, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-189-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

/ 

' 

Registrar (Adminstration) 

No__k - /RG/LP Datedo'.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shceraz Seerat, Advocate 

for information and necessary action 

Registrar (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No: -P 4 AJ-t  IRGILP DatedRcT 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Shugufta Shafi 
DIO Mohd Shaft Yatoo 
RIO Nagam, Tehsil Chadoora, District Budgam. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-I9O-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Adminstration) 

/RG/LP Dated 1o..jfl2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shugufta Shafi, Advocate 

for information and necessary action. 

Registrar (Adminstration) 



76 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:0\ IRGILP Dated:., 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Syed IshrafHussain Shah 
SIO Hussan Shah 
RIO Gundi Sycdan, Tehsil Karnah, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-191-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Adminstration) 

No:)oj_ Lt yb/RG/LP Dated3 o .2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Syed lshraf Hussain Shah, Advocate 

for information and necessary action. 

- 

RégistrarAd instration) 
(F 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFiCATION  

No:CI'M IRGILP Dated :2o 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Saqib Nisar 
S/O Nisar Ahmad Bhat 
RIO Zewan Bala, Tehsil Pantha Chowk, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-192-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

F€gistrar (Adminstation) 

No:clbt_O? /RG/LP Dated3c, .2024 lj 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Saqib Nisar, Advocate 

for information and necessary action. 

Registrar (Adminstration) 
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HIGH COURT OF JAMMU & KASFIMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:~.. IRGILP Dated:  2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Sabreena Yousf 
DIO Mohd Yousf Mir 
R/O Bagwani, Tehsil Sallar, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-193-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

-1.  
Reg istjar Admiistration) 

No:)  cL4O'7— h,.__-/RG/LP Dated" .2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sabreena Yousf, Advocate 

...for information and necessary action. 

Registrar fAdmtnstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: / RGI L P Dated: 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Shahid Nazir 
SIO Nazir Ahmad Bhat 
RIO Gandabal Soiteng, Tchsil Pantha Chowk, 1)istrict Srinagar. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-194-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No:)L-.), /RG/LP Dated 3.—jT2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Shahid Nazir, Advocate 

for information and necessary action. 

Registrar (Ad  nstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Jà)-Q(,. IRGILP Dated:  2024 

   

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Syed Khurshcd Ahmcd 
SIO Syed Mohammed Yaseen 
RIO Surasyar, Tchsil Chadoora, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-195-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Adminstration) 

No: )j (.I)/) /RGILP Dated3ô.—S.2024  

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. GPO e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Syed Khurshed Ahmed, Advocate 

...for information and necessary action. 

Registrar (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRtNAGAR 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: IRGILP Dated:S1-- 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Shaziya All Sheikh 
DIO All Moham mad Sheikh 
RIO Bunpora, Mir Mohalla, Tehsil Sallar, Distrtict Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-196-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(_7 ' — 
Regitrar (Adm.pstration) 

No:Ok?_t1 -j /RG/LP Dated .2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shaziya All Shcikh, Advocate 

for information and necessary action. 

Registrar (Adninstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: IRGILP Dated:I  &'  2024 

    

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Sheikh Mohammad Faisat 
SIO Sheikh Ghulam Mohammad 
RIO Chotipora, Tehsil Handwara, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-197-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

\ - 

Registrar (Admipstration) 

No: -c IRGILP Dated1 .2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Shcikh Mohanimad Faisal, Advocate 

...for information and necessary action. 

. \ 

Registrai(Adnji nstration) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

IRGILP Dated :'1 2024 

    

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Syed Muhammad Muntaha 
SIO Syed Zeenat UI Islam 
RIO Shah Anwar colony, Hyderpora, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-198-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Adminstralion) 

NoociI '- 7i /RG/LP Dated?(—f.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Syed Muhammad Muntaha, Advocate 

...for information and necessary action. 

Registrar (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFI CATION  

NoR'/ c)J  IRGILP Dated:T? 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Sharid Rashid 
SIO Abdul Rashid Lone 
RIO Attic Mohalta Zirpora, Tchsiil Bijbehara, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-199-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Regis,trar (Admi,i?stration) 

/RG/LP Dated -.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sharid Rashid, Advocate 

...for information and necessary action. 

Registrar (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  iSç Qt\1 /RG/LP Dated1-r 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Salma Jan 
DIO Bashir Ahmad Bhat 
RIO Kanipora Nakhasi Mohalla, Teshil & District Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-200-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Adminstration) 

No:6/-1 /RGILP Dated t_.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Salma Jan, Advocate 

for information and necessary action 

Registrar (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * *

PROVISIONAL 

ENROLLMENT 

N O T I F I C A T I ON 

Dated:� f-s' 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Solia Binti Rashid 

D/O Ab. Rashid Mir 

R/O Panzgam, Tchsil Kralpora, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-201-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order

Copy forwarded to the: 
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Kupwara.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Solia Bin ti Rashid, Advocate
...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising pow'ers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

L4  /RG/LP Dated:  2024 

   

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Tajale LateefWani 
DIO LateefAhmad Wani 
RIO Firdousabad Batamaloo, Tehsil & District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-202-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

- 1 
Registrar (Adminstration) 

No: O /RG/LP  DatedIr3.2O24  

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Tajale LatcefWani, Advocate 

for information and necessary action. 

Reg istraflAdmi nstration) 
I 



- -f 

Registrar (Adminstration) 
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HIGH COURT OF JAMMIJ & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

NoP L IRGILP Dated  2024 

    

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Tajamul Hussain Mir 
Sf0 Ab Quyoom Mir 
RIO Saloosa, Tehsil Kreeri, District BaramuHa 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-203-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

gistrar (Adminstration) 

No:  e4O /RG/LP Dated J  T2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Tajamul Hussain Mir, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMIVIU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOT! F I CATION  

No: 4/RG/LP Dated:fS 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Tahveer Ahmad Ganaie 
SIO Mohdammad Hashim Ganaie 
R/O Surasyar, Tchsil Chadoora, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-204-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  
/ 

By Order 

Registjr (Adminstration) 

No:c4 )g0(  IRG/LP Dated (-'T 2024 
Copy forwarded to the: - 
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Tahveer Ahmad Ganaie, Advocate 

for information and necessary action. 

igistrar (Ad 

\ ¶ 

instration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:Clkk -  IRGILP Dated:K( —(,T 2024 

   

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Tahira Akhtar 
D/O Mohammad Akbar Bhat 
R/O Maloora, Tchsil Shalteng, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-205-2024  in the rotl of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order oJ 

Fjistrar (Adminstration) 
/?VV 

No!_c&  9- j I IRG/LP Dated . f —gT2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Tahira Akhtar, Advocate 

...for information and necessary action. 

Registrar (Adminstration) 



instration) égistrar 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No:CI IRGILP Dated:3j—T  __ 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Ulfat Maqbool 
D/O Mohammad Maqbool Dar 
Rio Sidiq Colony, Tehsil Sopore, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-206-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Adminstration) 

No:)-oS/ /RGILP Dated -5 .2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Ulfat Maqbool, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: cL  IRGILP Dated:? 2024 

    

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Yasir Tariq 
S/O Tariq Ahmad Bhat 
RIO Gurubazar, Tehsil South, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-207-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

ByOrder 
---- -4--I 

Registrar (Adminstration) 

No -OSI°/.- IRG/LP Dated ! rf.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Yasir Tariq, Advocate 

for information and necessary action. 

Registrar (Adminstration) 
/7 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NO TI F IC AT ION  

No:fl IRGILP Dated:  t 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Zaid Abdul Mohsec UI Latief Deva 
SIO A. A. Latief U Zaman Deva 
RIO Khwaja Mir All, Tehsil & District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-208-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Regis, :rar (Adminstration) 

No)'7..—L( /RG/LP Dated2S .2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Zaid Abdul Mohsee Ut Latief Deva, Advocate 

for information and necessary action. 

y- . 
Registrar 

I 
dminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No:-& IRGILP Dated:-..-' 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Zaffar Abas 
SIO Mohd Abas Wani 
RIO Litter Shister Ban pora, Tehsil Shahoora Litter, District Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-209-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Adminstration) 

No:i- /RG/LP Dated .2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Zaffar Abas, Advocate 

...for information and necessary action. 

- 

Registrar (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:9(-Y\ cLj  IRGILP Dated(— 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Zcenaz Basharat 
D/O Sheikh BasharatAhmad 
RIO Hajibagh New colony Buchpora Near Indulge Gym, Tehsil Noor Bagh, 
District Sriangar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-210-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

gistrar Admin ration) 

/RG/LP Dated(5T2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Zecnaz Basharat, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No: CL /RG/LP Dated:j.-j 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Mr. Zaffer Hussain Mir 
SIO Moham mad Qasim Mir 
RIO Garand Kalan, Khan Mohalla, Tehsil & District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-211-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order ov 

Registrar (Admin tration) 

Noe'I)— /RG!LP Dated2- .2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Zaffer Hussain Mir, Advocate 

...for information and necessary action. 

V 

Registrar (Admiflstration) 



98 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: ''L - iv!)o)4,iRGILP Dated:2 ( ' 2024 

It is hereby notified that vide High Court Order Dated 22 .05.2024 

Ms. Zaira Zahid 
D/O Zahid Ahmcd Mattoo 
R/O Naseemabad colony, B.K Pora, Tchsil Bagat-e-Kanipora, District 
Sri n a ga r 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-212-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order

. 
Reg1istrar (Adminstration) 

No:OSS  - 3  /RG/LP Dated (f .2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Zaira Zahid, Advocate 

for information and necessary action. 

minstration) 



By Order 

No:ltS s -c /RGILP DatedLO5.2O24 

- .r — 

g istrar,(Adm i nstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No9 S? IRGILP Dated:  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Ashima Sharma 
DIO Ravinder Nath Sharma 
RIO H.No.256, Shiv Ram Enclave, Bye Pass Sidhra, Tehsil & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-213-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Ashima Sharma, Advocate 

for information and necessary action. 

trar (Adminstration) 



eg istra 

ç S 2 ,-' 

minstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: L1  IRGILP Dated: 05.2024 

   

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Abhishek Pikhan 
S/O Rashpai 
RIO H.No.47, W.No.8, Tehsil Ranbir Singh Pura, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-214-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No!)—O — tV IRGILP Dated \ .O5.2O4 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gaette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Abhishek Pikhan, Advocate 

for information and necessary action. 

Thgis)rar,(Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Lj  IRGILP Dated:  05.2024 

   

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Abhinandan Sharma 
SIO Parvinder Sharma 
RIO 249, Nai Basti, Tehsil Jammu South, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

No.JK-215-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Rgjsjra (Adminstration) 

No:1b \9 - ( 3S /RGILP Dated? 1 .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Abhinandan Sharma, Advocate 

for information and necessary action. 

egisrar (Adminstration) 



I 

c. 
eciustrar Ad m in strati on) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: C1tjjRGILP Dated:  ' 05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Abdul Zaheer 
S/O Abdul Qayoom 
R/O Murrah, Kulali, Tehsit Surankote, District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-216-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No:_c,C3-1 — /RG/LP DatedT3j .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Abdul Zaheer, Advocate 

for information and necessary action. \ 

- 

trar (Adminstration) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRLNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No: IRGILP Dated:  ?  05.2024 

    

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Abdul Hamied 
S/O Mushtaq Ahmed 
RIO Loran Wand Tantray, Tehsil Mandi, District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-217-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Adminstration) 

No:')..\— ¶ /RGILP Dated'? .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Abdul Ham ied, Advocate 

for information and necessary action. 
0 

a(Adm instration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: cAcL.i..j  IRGILP Dated:  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Azkhar Ahmed Fami 
S/O Nazarat Hussain 
R/O Chhatral, Tehsil Mendhar District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-218-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
• -- -

Th 

trar AAdminstration) 

No:esfl /RG/LP Dated .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Azkhar Ahmed Fami, Advocate 

for information and necessary action. - 

- trar (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No:  -S 4.f\}(  /RG/LP Dated:  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Ayushman Pandita 
SIO Manoj Kumar Pandita 
RIO Gurha Brahmna, Patoli, Tehsil & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

No.JK-219-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

es istrar(Adminstration) 

No.')....c IRGILP Dated1.O5.2O2 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Ayushman Pandita, Advocate 

for information and necessary action. 

legis  (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No: c kj   IRGILP Dated:  05.2024 

    

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Avnish Kumar 
S/O Charanjeet 
RIO Chani Mansar (Lake), Tehsil Majalta, District Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-220-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

soucjht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

3 - 
Rgistrar1 (Adminstration) 

No:') _ t3 /RG/LP Dated 4O5.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Avnish Kumar, Advocate 

for information and necessary action. 
O\t 

gistrr (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLM ENT 

NOTIFICATION  

No: °t4(. 0 ?J  IRGILP Dated:  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Anit Singh 
S/O Jia Lal 
RIO Village Dhanwan, Tehsil Kalakote, District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-221-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

 

Rgistrar (dminstration) 

No:O 1fl-41 /RG/LP Dated( .05.2024 

Copy forwarded to the: - 
1 Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Anit Singh, Advocate 

.....for information and necessary action. 

egistrar (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: _c,'L1   IRGILP Dated:  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Aditi Raj Thakur 
D/O Khem Raj Thakur 
RIO Village Chinkah, Tehsil Thakrakote, District Reasi 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-222-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

gistrar 

No:'..O 64 IRG/LP Dated ( .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Aditi Raj Thakur, Advocate 

for information and necessary action. 
I 

egistrar (Adminstration) 

'; —:) 

Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: &,1k. IRGILP Dated:  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Ashish Mahajan 
SIO Ashwani Gupta 
RIO H.No.113, Ward No.3, Tehsil Ban Brahmana, District Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-223-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

0 

Re istrarj(Adminstration) 

No: 'jj 4-6 IRGILP Dated ?l O5.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Ashish Mahajan, Advocate 

for information and necessary action. ' 

Rgisra (Adminstration) 



' 

Rcj istrar/(Admi nstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 9 4&)A1IRGILP Dated:  05.2024 

   

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Bilal Khan 
S/O Mohd Farooq Khan 
RIO Uttarsoo, Goswani Wadder, Brariangan, Tehsil Shangus, District 
Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-224-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No: ' c6f —')  IRG/LP Dated 'f .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Bilal Khan, Advocate 

for information and necessary action. \ 

R4gistar (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: oicc /RG/LP Dated:  3 /  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Baasit Riaz Ahanger 
SIO Riaz Ahmad Ahanger 
RIO Hadad Pura, Thakrie, Tehsil & District Kishtwar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-225-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

RqistrarAdminstration) 

No:3,6 .Lf IRG/LP Dated1  .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Baasit Riaz Ahanger, Advocate 

for information and necessary action. , 

\ 

Registrar (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: /RG/LP Dated: i 05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Bilal Choudhary 
5/0 Mohd Sadiq 
RIO 425, Digiana Near Ashram, Tehsil South, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-226-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Resjistrac (Adminstration) 

No:67S—) IRG/LP Dated .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Bilal Choudhary, Advocate 

...for information and necessary action. 

Th :2 
egistrar (Adminstration) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:7 IRGILP Dated:  05.2024 

   

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Bindu Dcvi 
D/O Rashpat Singh 
RIO Khori Sangar, Ransoo, Tehsit Pouni, Districr Reasi 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-227-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Re,gistrar 1(Adminstration) 

No: -c IRGILP Dated3/ .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, Distric Bar Association, Reasi. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Bindu Dcvi, Advocate 

....for information and necessary action. 

Registrar (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

NoP 4E:1f IRGILP Dated:  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Danish Manhas 
S/O Kuiwant Singh 
R/O V.P.O Smailpur, Tehsil Ban Brahmana, District Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-228-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (j\dminstration) 

No:6Gtl -9t,  IRG/LP Dated 05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Danish Manhas, Advocate 

for information and necessary action. 

Registrar (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLM ENT 

NOTI FICATION  

No: 4),L1qIRGILP Dated: 05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Faisal Goni 
SIO Zafer Ahmed Goni 
R/O Mohalla Chanote, Tehsil Bhaderwah, District Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-229-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

Th 

Registrarj (Adminstration) 

No:)6 -7 IRGILP Dated3 .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Badherwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Faisal Goni, Advocate 

for information and necessary action. 
I ' 

, 

egistrar (Adminstration) 

By Order 



Rea istra r dminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No: °flo C'' IRGILP Dated: 05.2024 

   

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Fraz Saquib 
SIO Abdul Hafiz Khan 
RIO Harni, Tehsil Mend har, District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-230-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

,Y, _-• 
No:l)..41O(.j. ( IRG/LP Dated?1 .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Fraz Saquib, Advocate 

for information and necessary action. 

trar(Adminstration) 



p 

V 
Th 

Rqçitrar(Adminstration) 

By Order 
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HIGH COURT OF JAMMU & KASHM1R AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: c11 tt(\c,1L(  IRGILP Dated:  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Gourav Phounsha 
S/O Tilak Raj 
RIO Village Balore, Tehsil & District Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-231-2024  in the roll of Advocate maintained by this Registry. 

The renewallextension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No:' _Mlr)._ /RG/LP Dated? .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Gourav Phounsha, Advocate 

for information and necessary action. 

Ristrar (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: IRGILP Dated: 'I 05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Ghulam Murtaza Budhana 
S/O Ghulam Mohi Ut Din 
RIO 20, Kalaban, Tehsil Mendhar, District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-232-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Rgipt9r/Adminstration) 

No:"~-cfl -)-5 IRGILP Datedj .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar or uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Ghulam Murtaza Budhana, Advocate 

for information and necessary action. 

gistr,Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: IRGILP Dated:  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Gunveen Kour 
D/O Manjeet Singh 
RIO Camp Gole Guj rat, Talab Tub, Mohalla Sach Khand, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-233-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order \ 

gistrar (Adminstration) 

No: )C'1 ---)-- /RG/LP Dated?4 .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Gunveen Kour, Advocate 

for information and necessary action __-1 

Fegistrar, (Adminstration) 



flc- 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No:  97( t()2  IRGILP 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Hiteshwar Mishra 
SIO Anand Gopal Mishra 
RIO H.No.174-75, Sarwal Colony, Tehsil & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-234-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Re! is rar,(Adminstration) 

No: - 1/P IRGILP Dated3 J .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Hiteshwar Mishra, Advocate 

for information and necessary action. \ 

Dated: 5 ( 05.2024 

,fl 
R istrar (,1dminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFIcATION  

No:  7& 1.L1  IRGILP Dated: ' (  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Harpreet Singh 
S/O Charanjeet Singh 
RIO F 467, Sector-2, Nanak Nagar, Tehsil Bahu, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-235-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order
cA/ 

Regis,trar (dminstration) 

No:')4'i1 M-4!3 IRGILP Dated .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Harpreet Singh, Advocate 

...for information and necessary action. \ 

Rçg istrar AAdm i nstration) 



By Order 

Rgstrar IAdminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No:/s IRGILP Dated:  (  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Himani Sasan 
DIO Kewal Krishan 
RIO Village Dalogra, Tehsil & District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

No.JK-236-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No: -&1 IRGILP Dated ' I .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Himani Sasan, Advocate 

for information and necessary action. 

Rgistrar (Adminstration) 



I ' 
I L3 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:'7'7 o3)4..JjRGILP Dated: 3  / 05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Irfan Shabir 
SIO Mohd Shabir 
RIO Village Jamola, Tehsil Kotranka, District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-237-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order A 
I 

Rgitrr4(Adm i nstration) 

No:&LcS- ( /RGILP Dated .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Irfan Shabir, Advocate 

for information and necessary action. 

Rgptrar (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No:i IRGILP Dated: ~/ 05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Jaanam Chhibber 
SIO Jatinder Paul 
RIO Q.No.198, Sarwal Colony, Tehsil & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-238-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

R:j,! itra, (Adminstration) 

No: -O7)7 IRG/LP Dated 3J .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Jaanam Chhibber, Advocate 

for information and necessary action. 

Registrar (Adminstration) 



- , 
/ 

R j , rar,(Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:Cfl 9 4"> IRGILP Dated: f 05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Karmjeet Singh 
S/O Rattan Singh 
R/O Village Karyan, Tehsil Bhalla, District Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-239-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No:D-°'77/7 ( IRGILP Dated3 1 .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Dada. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Karmjeet Singh, Advocate 

...for information and necessary action. 

Rgistrar (Adminstration) 



By Order 

Rui 

1" 
1'<______  

rar Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No 9Q ci))).j/RG/LP Dated: '3 (  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Karan Jam 
SIO Raj Kumar Jam 
R/O H.No.45-C, Gall Hakim, Paras Ram, Jam Bazar, Tehsil and District 
Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-240-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No: IRG/LP Dated, ' .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Karan Jam, Advocate 

....for information and necessary action. \ 

Rtry (Adminstration) 



I' 

Re', istrar Adminstration) 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOT IF I CATI ON  

No: IRGILP Dated: '  05.2024 

   

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Luxmi Ahuja 
D/O Baldev Raj Ahuja 
RIO JMC 763, Lane No.3 near Metador Stand Bhagwati Nagar, Tehsil & 
District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-241-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No:)OJt C' -9O IRGILP Dated 24.05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Luxmi Ahuja, Advocate 

...for information and necessary action. 

• 

Rçgistrar (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: /RG/LP Dated:  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Lakhan Sharma 
S/O Raj Kumar Sharma 
RIO Muradpur, Ward No.1, Teshil & District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-242-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Rgstra rj(Ad m i nstration) 
r' ç- 

No:)b)'9f- 9 IRGILP Dated 3 ( .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Lakhan Sharma, Advocate 

for information and necessary action. 

eqistrart&dm instration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: IRGILP Dated: ____ 05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Mandeep 
S/O Munshi Ram 
RIO Dalsar Village Challar, Tehsil Ramnagar, District Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-243-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registra 

No: ')cD7q ) ( /RG/LP Dated .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mandeep, Advocate 

for information and necessary action. , 

— 1 
'7 

Registrarj(Adm i nstration) 



minstration) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

N IRGILP Dated:  05.2024 

     

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Manat All 
S/O Mohd Ashraf 
RIO Village Jinder Khurd, Tehsil Bishnah District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-244-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Re 

No: 1$O( — IRGILP Dated3 
( 

.05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Manat All, Advocate 

for information and necessary action. 

Reistrar (Adminstration) 



1 -,, 
I.-, 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No: tb6 c1Li  IRGILP Dated: ?t —  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Mohd Owais Arif 
S/O Mohd Arif 
RIO Village Fatehpur Danna, Tehsil & District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

No.JK-245-2024  in the roll of Advocate maintained by this Registry. 

The renewallextension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Nofi.c IRGILP Dated .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohd Owais Arif, Advocate 

for information and necessary action. 

gistrar fAdminstration) 

V 
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Hl(11 (O(kT OF JAMMI & tifl\l1R \NI) l.AflAKII AT SRI A( AR 
( t-.\erchillg i)0  ti of iE*r ( windi uiukr Selioii 51 of th \doate" ci, I j(J 

PROVISIONAL 
F:NRo1.iJ1J;NT 

NOTIFICATION  

No:  /c / /RG/LP Dated: 31 05.2024 
(1 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. i1unish Khosla 
S/O Amit Khosta 
RIO H.No.75, Sector IA, Sharika Vihar near JP School Lower Roop Nagar, 
Tehsil & I)istrict Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from dO. His/her name has been entered under serial 

:Vo.JK-24t3 -2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before. 

By Order 

Rg istr 

No: J/oi-. /RG/LP Dated 3/ .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu, 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-.Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Niunish Khosla, Advocate 

for information and necessary action. 

. 

Istj(Adminstration) 

j(Adminstration) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No:°\Oi -c4 /RG/tP Dated:  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Manvi Parihar 
D/O Daleep Singh 
RIO Village Matta, Tehsil & District Kishtwar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-247-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order Ov' _- 
-2- 

/ 

F9istra)1 (Adminstration) 

No:).-%t(D-- \t IRG/LP Dated?i .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Manvi Parihar, Advocate 

for information and necessary action. \ 

-I 

g istrar AAdm i nstration) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

4-c,)-9  IRGILP Dated: ? 05.2024 

    

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Munish Sharma 
S/O Brham Dutt 
RIO Village Khiyarian, Trilokpur Road, Tehsil Jammu-West, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-248-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Rg itjar/(Adm i nstration) 

No:bfl -')-? /RGILP Dated .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Munish Sharma, Advocate 

for information and necessary action. I 

Registrar (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No: IRGILP Dated:  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Megha Sharma 
DIO Rajiv Sharma 
RIO 1557, Mani Bhawan, Main Chowk, Talab Tub, Tehsit & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-249-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  
/ 

By Order • ' :--' 
Rs3ffAdm i nstration) 

No: -j..-1 /RG/LP Dated?1 .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Megha Sharma, Advocate 

...for information and necessary action. 

Fegi str  r (Adminstration) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: cç /RG/LP Dated: 05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Mohd Reyan Chak 
S/O Mohammad Rafiq Chak 
RIO Eidgah Colony, Kiryani Talab, Narwal Bala, Tehsil Bahu, District 
Jam mu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-250-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
-

/ 

Adminstration) 

No:?\ : IRG/LP Dated .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohd Reyan Chak, Advocate 

for information and necessary action. \ 

Registrar QAdrninstration) 



Registrar AdrySnstratig 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No:Ck )cç)b 1f  IRGILP Dated: t  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Mohammad Irfan Qurashi 
S/O M Sulaman Qurashi 
RIO Qureshi Mohall,a Nambla, Tehsil Un, District Baramulta 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-251-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

ByOrder 
\______-_ 

Fg istrarJ(Adm s
,
n) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  \ CD L&j  IRG/LP Dated: -'  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Mohd Mustkeem Baig 
S/O Mohd Farooq Baig 
RIO H.No.408, Ambphalla, Tehsil & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-252-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

I 
Registrar 1Admi,stratuon) 

No: 3%4\-.co /RG/LP Dated3 .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohd Mustkeem Baig, Advocate 

for information and necessary action. ç 

1gistrar Admistration) 



By Order (A 

Rgitrai.,fAdminstration) 

1 -, L) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No: c&-  IRGILP Dated: '  j 05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Muskan Kotwal 
DIO Lekh Raj Kotwal 
RIO H.No.115, Tehsil Bhella, District Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-253-2024  in the roll of Advocate maintained by this Registry. 

The renewallextension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No:o -c6 IRG/LP Dated?I  .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Muskan Kotwat, Advocate 

...for information and necessary action 

gistrar (dminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No:q_i14 IRGILP Dated: (  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Manav Spolia 
S/O Ajay Kumar 
R/O Lane 18/Downside, Greater Kailash, Tebsil Bahu, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-254-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Rg istra (Adm i nstration) 

No:  cP )- t'Cç IRGILP Dated €D  .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Manav Spolia, Advocate 

for information and necessary action. 
-1 

- 

gistrr j(Adm instration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No: IRGILP Dated: 1  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Manali Vaid 
DIO Anil Gupta 
RIO W.No.1O, Bishnah, Tehsil Bishnah, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-255-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Rg trarj(Adminstration) 

No:b%1 /RG/LP Dated?t .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Manali Vaid, Advocate 

for information and necessary action. 

• 

Rgistrar (Adminration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No:  °jL1  AThc~4  IRGILP Dated:  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Madeeha Lateef 
DIO Mohd Lateef 
RIO BC 45, Tehsil Lane Wazarat Road, Mohalla Dalpatian, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-256-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souciht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

14g istrà(Adm i nstrátion) 

No: /RG/LP Dated\ .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Madeeha Lateef, Advocate 

for information and necessary action. 

eg istray,(Adm instration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:1 4o'Jç IRGILP Dated:  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Muhammad Faizan Qazi 
S/O Khalil Allah Qazi 
RIO Iqbal Colony, Sidhra, Tehsil & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-257-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

RpgisttacXdminstration) 

No:  e°i — IRGILP Dated .j  .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Muhammad Faizan Qazi, Advocate 

for information and necessary action. 

. 

Rcjistrar fAdminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No: k( TzL  IRGILP Dated: T f 05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Maneeha Shaheen 
D/O Nashullah Khan 
RIO Near State Bank of India, Mohalla Anderkot, Tehsii & District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

No.JK-258-2024  in the roll of AdvOcate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order , ...- ':-1  - 
\,. I  

(Adminstration) 

No: Lb °11_90 ( /RG/LP Dated 3f .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Maneeha Shaheen, Advocate 

for information and necessary action. 

I 

gistrar (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:0j°iJ )Lç /RG/LP Dated: 2 05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Muzaniil Hafeez 
DIO Mohammad Hafeez 
RIO Baran Pather, Batmaloo near Police Control Room Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional ILL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-259-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

1) 
Rg istrar  Adminstration) 

No:O°( 67 /RGILP Dated 2 .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Muzamil Hafeez, Advocate 

...for information and necessary action. N 
f 

Rgistrar (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:9 )-4/RG/LP Dated:  (  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Mohd Imran 
S/O Guizar Ahmed 
R/O Upper Dalwah, Tehsiul Gool, District Ramban 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-260-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
.) \\ - (i 

trar,(Adminstration) 

No:c9o- (5 IRG/LP Dated ,( .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohd Imran, Advocate 

...for information and necessary action. \\ 

e istra1r (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No:  JQI 4)1IRGILP Dated:  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Mohd Sharyar Gui 
S/O Mohd Shafi 
R/O Mohaila Naik, near Govt. Middle School Budhal, Rajnagar, Tehsil 
Koternanka, District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-261-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar Adminstration) 

No: 9_ f /RGILP Dated .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohd Sharyar Gui, Advocate 

...for information and necessary action. 

Rgistrar'(AIm instration) 



By Order 

Refi istrar Adminstrafion) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No:1000 ctf IRGILP Dated:  05.2024 

   

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Novreen Tabsam 
D/O Mushtaq Ahmed 
RIO Chachawah, Tehsil Gool, District Ramban 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-262-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No: /, >L /RG/LP Dated .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Novreen rrabsam  Advocate 

for information and necessary action. 
\ 

arJAdminstiation) 



Reg istra 

)cr- —/RG/LP Dated3/ .05.2024
j 

(Admj9on) 

No:L 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No:  IOc( JIRGILP Dated:  05.2024 

   

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Noor ul Amin 
S/O Bahir Ahmed 
RIO Shadole, Tehsil Mahore, District Reasi 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-263-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before. 

By Order 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Noor ul Amin, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council un(ler Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No: IRGILP Dated: 3) 05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Nasier Ahmed 
Sf0 Abdul Ghani 
RIO Shiendra, Tehsil Haveli, District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-264-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souciht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Rqg istrap/(Ad m i nstration) 

No:  ..Z. c- IRGILP Dated 3/  .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Nasier Ahmed, Advocate 

for information and necessary action. 

\____-__ 
Fegistrar (adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROL LMENT 

NOTIFICATION  

No: / IRGILP Dated:  3/  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Nazakit Shabir 
S/O Qazi Shabir Ahmed 
RIO Behrote, Tehsil Thanamandi, District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-265-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
. \ _-_ - 

RjistrarJ (Adminstration) 

No:  )-o - ' /RG/LP Dated 3! .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Nazakit Shabir, Advocate 

..for information and necessary action. 

r__)' 
Rgistrar (Adminstrition) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: >-i IRGILP Dated: 3) 05.2024 

    

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Nakul Singh 
S/O Pritam Singh 
R/O Village Barmori, Post OfficelTehsil Nagri Prole, District Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-266-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

: 
Rgustra(Admunstration) 

No: , -/ - 7- IRGILP Dated 31 .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Nakul Singh, Advocate 

for information and necessary action. 

\\
—': 

Registrar (jAdminstration) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No:  to >V'i  IRGILP Dated:  !4  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Parul Kumar 
S/O Rajesh Kumar 
RIO W.No.4, Opposite Little Angels School, College Road, Tehsil & District 
Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-267-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

e'gistraç (Adminstration) 

No: - '' IRGILP Dated 3) .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Parul Kumar, Advocate 

for information and necessary action. J. 

Rgistr (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  /o / IRGILP Dated:  31 05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Pardeep Singh 
S/O Phulail Singh 
RIO Dhandal, Tehsil Kastigarh, District Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-268-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

4gistjaj(Ad mi nstration) 

No: cj - 9 IRGILP Dated 31 .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Pardeep Singh, Advocate 

...for information and necessary action. 

1 

gisar1(Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No:  /oc IRGILP Dated: 3! 05.2024 

    

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Palak Gupta 
SIO Naresh Gupta 
R/O W.No.2, Opp. District Court Kathua, Tehsil & District Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-269-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

g(Adminstration) 

No:  ,o91/oo2- /RGILP Dated 3! .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Palak Gupta, Advocate 

for information and necessary action. 
Cit' 

dmunstration) 



By Order 
.- / 

-. \ - 

Rgistraj (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No: /o/ q > IRGILP Dated: 3: 05.2024 

 

1/ 

    

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Prashant Manhas 
S/O Ghar Singh 
RIO Village Nandwal, Tehsil Khour, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-270-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souciht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No:  2-)o3- ? IRG/LP Dated 3) .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Prashant Manhas, Advocate 

for information and necessary action. 

\\ 

Rgistrar I instration) 



157 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  Ic/i '-/  -i IRGILP Dated:  31 05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Pooja Devi 
0/0 Phalato Ram 
RIO Village Baryal Kawa, Tehsil & District Udhampur. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-271-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

) 
Registrar,(,Adminstration) 

No: /) .- / 9 IRGILP Dated 3/ .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Pooja Devi, Advocate 

for information and necessary action. 

gistrar (Adminstration) 



158 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No:  /ofl- '2' IRGILP Dated: 3! 05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Priya Sharma 
DIO Kartar Nath Sharma 
R/O Padanoo, Garhi, Tehsil & District Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-272-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

lg istrarA(Adm  i nstration) 

No:  -!/ Jt /RG/LP Dated 31.05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Priya Sharma, Advocate 

for information and necessary action. ' 

Registrar (Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  fjJ / Yi (i)  IRGILP Dated:  31 05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Rachni Sharma 
D/O Vijay Ku mar Sharma 
R/O W.No.4, Railway Approach Road, Village Kundaroorian, Tehsil Katra, 
District Reasi 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-273-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order
\\

- 

Reciistrar (Adminstration) 

No:  / o )4 ._ '- j IRGILP Dated 3/ .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Rachni Sharma, Advocate 

..for information and necessary action. , 

Rgistrar (dminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No: /L3 4 -i IRGILP Dated: .3! 05.2024 
(I 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Ritish Sharma 
SIO Khem Raj Sharma 
RIO H.No.74 (Pvt), Sector 2, Channi Himmat, Tehsil Bahu, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-274-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Rea istrar 

) 

-------, -

)_: .2-.' 

(Adm instration) 

No: 9 / 3ç..- L1 /RG/LP Dated 3) .05.2024 

    

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of. J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Ritish Sharma, Advocate 

for information and necessary action. 

. 

egistrarAdm instration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No: 10/Li /RG/LP Dated: 31 05.2024 

    

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Roheena Banday 
0/0 Mohd Saleem 
R/O Mohalla near Nagri Masjid, Tehsil & District Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-275-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar 
Th 

stration) 

No: - .~o IRGILP Dated ! .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Roheena Banday, Advocate 

for information and necessary action. 

Registrdmation) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No: /RG/LP Dated:  '1  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Rashmi Singh 
DIO R. Singh 
R/O 6, Dounthli, Tehsil & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-276-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

D ( #4 yrer 

. 
ReistrarAdmin7tation) 

No:Yt). l/ 9y/RGILP Dated 1 .05.2024
> 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Rashmi Singh, Advocate 

for information and necessary action. 

Ad m i n,trati 
f-) .  
Registrar 



I 10.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  /0/f)  IRGILP Dated: 3? 05.2024 

    

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Raghav Sawhney 
S/O Ashutosh Sawhney 
RIO H.No.343, Pacca Danga, Tehsil & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-277-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar rti on) 

No: c2/Q IRG/LP Dated .3? O5.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Raghav Sawhney, Advocate 

for information and necessary action. 

Reg istrdm 



No:  -/ 7 —/ IRGILP Dated 3/ .05.2024 

gistrarJ(Adminration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No: ')t' IRGILP Dated: 31 05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Rushda Choudhary 
DIO Gulam Hassan 
R/O Lower Laxmi Nagar, Sarwal, Tehsit & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-278-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Rushda Choudhary, Advocate 

for information and necessary action. 

Registrarj(Adm i ntration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  1°/i' IRGILP Dated:  /  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Rakhshanda Sharma 
D/O Vijay Kumar Sharma 
R/O W.No.4, Railway Approach Road, Village Kundaroorian, Tehsil Katra, 
District Reasi 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-279-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souciht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

 

IgistrarAdminstration) 

No:  )-iJo  i- II IRG/LP Dated 3I .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Rakhshanda Sharma, Advocate 

..for information and necessary action. , 

Registrar (Admirwtration) 

/ 



166 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: )o't1  IRGILP Dated:  2 05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Ruchika Dogra 
D/O Mohan Lal Smotra 
R/O Neeli Nailah, Barola, Dhanni, Tehsil & District Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-280-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar ,(Ad ml rtration) 

No: /RGILP Dated 3! .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Ruchika Dogra, Advocate 

...for information and necessary action. 

\ 

Registrar (dmiijtrtion) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No:  (-o  IRGILP Dated: / 05.2024 

    

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Radhika Wahi 
D/O Sanjay Wahi 
R/O H.No.174, Canal Road, Tehsil & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-281-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Reg istrar,(Adm i ntration) 

No:  2 i )-o-- ')fr /RG/LP Dated 3 .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Radhika Wahi, Advocate 

for information and necessary action. 

Registrar Admintration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: )'v IRGILP Dated:  3/  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Rajindra Vikram Sharma 
SIO Rakesh Kumar 
R/O H.No.36, W.No.6, Old Post Office Street, Court Road, District Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-282-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souciht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Reg istr 

No:  cI - ç IRG/LP Dated 1 .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rajindra Vikram Sharma, Advocate 

...for information and necessary action. 

Registrar (Adm stration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PRO VI SIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No: IRGILP Dated:  3!  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Raghav Jan dial 
SIO Pawan Kishore Jandial 
RIO 122/3, Adarsh Colony, Tehsil & District Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-283-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registraq (Adminration) 

No: c/I31 - 
1j3 

/RGILP Dated 31  .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CRC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Raghav Jandial, Advocate 

for information and necessary action. 
1 

Registrar (Admirjstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No:  ')- IRGILP Dated:  3/  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Safa Abdul Aziz 
DIO Abdul Aziz 
RIO 172, Miran Baita, Tehsil Mandi, District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-284-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
'\ ; 

ion) 

No:  9- / )- i 1j- S1 IRG/LP Dated 3! O5.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Safa Abdul Aziz, Advocate 

for information and necessary action. 

Registrar (Admin$ration) 



By Order 

No: -I/)- -S /RG/LP Dated 1 .05.2024 

------- < 

Registrar3  (Admintration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: r.;oi1 IRGILP Dated: 3/ 05.2024 

    

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Sanjeev Singh 
Sf0 Sukhdev Singh 
RIO Assurwan, Mishriwala, Tehsil & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-285-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sanjeev Singh, Advocate 

for information and necessary action. 

Registrar (Adninstrtion) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTI F I CATION  

No:  /0 IRG/LP Dated:  3/ 05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Sumeet Singh 
SIO Uttam Singh 
RIO H.No.52, Manhas Niwas Doomi, Tehsil Bhalwal, District Jammu. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-286-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order
\ 

Reg istrar,(Ad ml rytration) 

No:  c9!/ - ' IRGILP Dated 3 05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sumeet Singh, Advocate 

for information and necessary action. \ 
AJ 

Registrar Admtra 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  / > Yt1  IRGILP Dated:  3/ 05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Shamli Sharma 
D/O Suresh Sharma 
RIO H.No.72F, Bhagwati Nagar, Tehsil & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-287-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

 

Reg istrd ml 

No: /RG/LP Dated 3/  .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shamli Sharma, Advocate 

for information and necessary action. , 

Registraç (Adnnstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No: >  /RG/LP Dated:  31  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Stanzin Chosphel 
SIO Tsering Tashi 
RIO Togochey House, Matho Village, Tehsil & District Leh 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-288-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registra (Admin 

No: -I11-  - R3 IRGILP Dated .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Leh. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Leh. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Stanzin Chosphel, Advocate 

for information and necessary action.\ 

Reg istram i  t rti on) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Sectioii 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No: IRGILP Dated:  3/  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Sumeer Shabir 
Sf0 Shabir Ahmed 
RIO Near Primary School Leyan, Tehsil Leyan Kewah Banoon, District 
Kishtwar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-289-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

 

. - 

Registra (Admin rration) 

No: (I 7(j-  1i /RG/LP Dated 3i .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sumeer Shabir, Advocate 

for information and necessary action. 

'. 
Registrar (AdmiUtration) 

tjc 
a- 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No:  /o)- IRGILP Dated: / 05.2024 

    

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Sourav Sharma 
SIO Hans Raj 
R/O Dhalpar, Baluni, Tebsil & District Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-290-2 024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before. 

By Order 

Registrar j(Adminstyation) 

No: â1 I? >--- ? /RG/LP Dated 3/ .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sourav Sharma, Advocate 

for information and necessary action. 

Reg i st r d 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  /o3o ). >-t? IRGILP Dated: J 05.2024 

    

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Saima Kouser 
D/O Jahangir Khan 
RIO Planger P/O Behrote, Tehsil Thana Mandi, District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-291-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

 

' 

Registrar (Admintrat9n) 

No:  J'o  -9'- IRGILP Dated 31.05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Saima Kouser, Advocate 

...for information and necessary action. 

Registrar (Adm 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  )i IRGILP Dated:  2'!  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Saleem Iqba1 
S/O Mohd IqbaI 
R/O Melan, Trigam, Tehsil & District Kishtwar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

N0.JK-292-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar 

No: i.T IRGILP Dated 31 .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publiáation in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Saleem IqbaJ, Advocate 

for information and necessary action. 

Registrar ( dmin.stration) 

—1 

Adminstvtion) 



By Order 
I 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No:  b IRGILP Dated:  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Shivani Thakur 
D/O Sudershan Singh 
RIO Ukhral, Panchal, Tehsil Pogal Paristan (Ukhral), District Ramban 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-293-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

Registrar Adminst 

No: IRGILP Dated -t.O5.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ram ban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shivani Thakur, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No:  /e— >it't1  IRGILP Dated: 3J 05.2024 

   

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Shiwani 
D/O Jagan Nath 
RIO Pangara Jagir (Khambli), Tehsil & District Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-294-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Rg istrdm insj 

No: J-).- )-3 IRGILP Dated 31.05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shiwani, Advocate 

...for information and necessary action 

—0) 

stration) RegistraImi 



)oYt /RG/LP Dated: 3! 05.2024 N 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Shubam Sharma 
SIO Satish Kumar 
R/O Village Muthi, Tehsil Jon nan, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-295-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Reg istra r1(Adm I rtrti9 

No: /Lf3/  /RGILP Dated 31 .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Shubam Sharma, Advocate 

for information and necessary action. \ 

Registraç (Adm stration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No:  /t.3i ?o1  IRGILP Dated:  3/ 05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Syed Sibtain Mehdi 
SIO Syed Muried Hussain Shah 
R/O Gursal, Mohalla Dharen, Tehsil Mendhar, District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-296-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrarj(Admintration) 

No: !)-3 )--3 IRGILP Dated 3/ .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Syed Sibtain Mehdi, Advocate 

...for information and necessary action. 

- 
Registrar (Admirtration)_— 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No:  /0.35 o)L1  IRGILP Dated: .3! 05.2024 

    

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Syed Usama Hashmi 
SIO Syed Nazir Hussain 
RIO Ghat Tehsil & District Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-297-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

fgistra Admins 

No:  ,2) i-io  ..- 1- IRG/LP Dated 3! .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Syed Usama Hashmi, Advocate 

...for information and necessary action. \ 

. 
Registrar ,(Admkystration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  /o >.o)7 IRGILP Dated: 3! 05.2024 

    

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Sobia Khatoon 
D/O Mohd Khan 
R/O Kangra Gaihutta, Tehsil Mendhar, District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-298-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Reg istrarRAdm  I nration) 

No: ) --i8-- 5s IRG/LP Dated 31.05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sobia Khatoon, Advocate 

...for information and necessary action. 

---. s\ - ' rfinn\ — 



185 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  /o2 )--  IRGILP Dated:  / 05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Sawan Singh 
SIO Surinder Singh 
R/O Channimana, Pahari Wala, Tehsil Khour, District Jammu. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-299-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar Adminstr,tion) 

No: SL /RGILP Dated 3/ .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sawan Singh, Advocate 

for information and necessary action. \ 

Reg istr
,

im i 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: )->- IRGILP Dated: .3/ 05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Syed Aaliya 
D/O Syed Ishtiaq Shah 
RIO M/S Highway Gun House, Chopra Shop, Garhi, Tehsil & District 
Ud ham pu r 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-300-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

RegistrarAdminraion) 

No: /)- ?1 /RGILP Dated 31 .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Syed Aaliya, Advocate 

...for information and necessary action. \ 

- 

Registra
, 
 (Admirtration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  )03 )Q>AI  IRGILP Dated:  31  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Shahnawaz Khakhmat 
SIO Gulam Din 
R/O Shadote, Tehsil Mahore, District Reasi 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-301-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Reg istrar/(Adm i nsation1 

No: I - 7-)- - 1 /RG/LP Dated 3/ .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Shahnawaz Khakhmat, Advocate 

for information and necessary action. 

Registrar (Admin 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  10 IRGILP Dated: 3/  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Sourav Sharma 
S/O Kuldeep Raj 
RIO Village Bandrai, Tehsil Sunderbani, District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-302-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

) t .
) 

Registrar QAdmun tration) 

No: / )-o /RGILP Dated 3! .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sourav Sharma, Advocate 

for information and necessary action. 

Registrar (,Admipstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: )' /RG/LP Dated:  31   05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Sumit Singh Man has 
S/O Neen Ku mar Manhas 
R/O Village Mehrora, B.P.O Seri, Tehsil Bhadrwah, District Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

No.JK-303-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
/ 

Reg istrai i ns 

No:  91 -- IRGILP Dated .1 .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sumit Singh Man has, Advocate 

for information and necessary action. 

, 

Registrar (Admiri%tration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: IRGILP Dated: 3/ 05.2024 

      

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Sajjad Ahmed Sheikh 
S/O Bashir Ahmed Sheikh 
R/O Village Kunda, Tehsil Pogal Pristan, District Ramban 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-304-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar ratio 

No: I IRG/LP Dated 3/ .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ram ban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sajjad Ahmed Sheikh, Advocate 

for information and necessary action. 

ig istra r,d 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

IRGILP Dated: 3/ 05.2024 

   

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Sourav Kumar Sharma 
S/O Koshal Kumar 
R/O Kotedhara, Tehsil & District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-305-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No: '1 /RG/LP Dated 31.05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sourav Kumar Sharma, Advocate 

for information and necessary action. 

—0) 

Reg istrâ(Ad mi? 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No: t IRGILP Dated: 3/ 05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Sajda Batool 
D/O Amir Hussain Shah 
RIO Village Surhoti, Tehsil Mendhar, District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-306-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar 

No: )h o Li_ 1!(i)IRG/LP  Dated 31.05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sajda Batool, Advocate 

for information and necessary action. 
(V 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: IRGILP Dated: -1 05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Shivani Devi 
D/O Balkar Chand 
RIO Village Kalyana, Tehsil R.S. Pura, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-307-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
' 

No: .'I.3J)- /RGILP Dated /.O5.2O24 

Reg istra4d mi nst- 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jam mu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shivani Dcvi, Advocate 

for information and necessary action. 

Registrar1(Admi straJion) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  Jo D)/7 IRGILP Dated: .3/ 05.2024 

    

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Shiva Ji Rathore 
S/O Ranjeet Rathore 
RIO Village Loiedhar, Dhar, Tehsil Mugalmaidan, District Kishtwar 

- 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-308-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order
. 

Registrar (fAdminsration) 
L- 

No: 1 .3c-o )- IRG/LP Dated 3/ .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Shiva Ji Rathore, Advocate 

for information and necessary action. 

Registrar Admi 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  /'! )' /RG/LP Dated:  /  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Taiba Bashir Shawl 
D/O Bashir Ahmed Shawl 
R/O Thana Mandi, Tehsil Thana Mandi, District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council prqvisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-309-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

gistra (Admintration) 

No:  / 3 )- 3.c /RG/LP Dated .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Taiba Bashir Shawl, Advocate 

for information and necessary action. 

Registraç Admintration 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  /ot )-9 /RG/LP Dated:  /  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Tahir Hussain 
S/O Mohd Ayoub Dar 
R/O Village Seel, Tehsil & District Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-310-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (dminsation) 

No:  /33 - L7. /RG/LP Dated 3/ .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bhaderwah 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Tahir Hussain, Advocate 

for information and necessary action 

Registrar (Admi 



I 

Reg istAd ml nst 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  /D )-OVI IRGILP Dated: 3/ 05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Uttara Sethi 
DIO Sandeep Sethi 
RIO 43 A/B, Gandhinagar, Green Belt, Tehsil & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-311-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souciht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No:  13 SI /RG/LP Dated 3/  .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Govern me,(zette. 
4. President K&K 1/-ugh Court Bar Association, Jammu. 
5. CPC e-Cou , High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7.. Ms. Uttara Sethi, Advocate 

....for information and necessary action. 

Registrar (Admin 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PRO VI SIONAL 
ENROLLMENT 

NOTIFICATION  

No:  1° Si >v)7 IRGILP Dated: 3/ 05.2024 

    

It is hereby notified that vide High Court Order Dated 22.05.2024 

Ms. Urvi Kotwal 
D/O Yeshpal Kotwal 
R/O H.No.5A166, Swam Vihar, Muthi, Tehsil Jammu North, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-312-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souciht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Reg istra 

No:  -I 3fi- - /RG/LP Dated 3/ .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Urvi Kotwal, Advocate 

for information and necessary action. 

(Admil?stration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  / IRGILP Dated: / 05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Varun Verma 
S/O Ravi Kumar Verma 
RIO V.P.O Gurha Bralimana, Tehsil Akhnoor, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-313-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
- 

Reg istrdmi 

No:  )-1  . 6o - /RGILP Dated 3/ .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Varun Verma, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  /o3 -oi  IRGILP Dated:  3/  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Vikrant Sharma 
S/O Kuldeep Ku mar Raina 
RIO Lamberi, Tehsil Nowshera, District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-314-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registra (Adminstjatiop) 

No:  / . - 1f /RG/LP Dated 3/ .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Vikrant Sharma, Advocate 

for information and necessary action. 

Registràrj(Kdmins1tration) 



By Order 

No:  2-i 37- - 3 /RG/LP Dated 3/ .05.2024 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: IRGILP Dated: 31 05.2024 

    

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Vinod Kumar 
S/O Barita Ram 
RIO H.No.21, JDA Colony, Bahu Fort, Tehsil Bahu, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-315-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Vinod Kumar, Advocate 

for information and necessary action. 

Reg istr
,

dm i rta!3)' 



By Order 

Registrar 

No: I 3 1.- '/ /RG/LP Dated 31 .05.2024 

ati on) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  /55 -°f /RG/LP Dated:  31  05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Vasu Parihar 
S/O Koshal Parihar 
RIO Parihar MohaHa, W.No.8, Tehsil & District Kishtwar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-316-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Vasu Parihar, Advocate 

for information and necessary action. 



CV . 
c 

Reistrar/(Adm 

By Order 

R 
LJ3 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: )7 IRGILP Dated: 3/ 05.2024 

It is hereby notified that vide High Court Order Dated 22.05.2024 

Mr. Waqar Hussain Shah 
S/O Mohd.Alyas Shah 
RIO Raj Nagar, Bhudhal, Tehsil Koternaka, District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-317-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No:  2-I ? /RG/LP Dated 3/ .05.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Waqar Hussain Shah, Advocate 

...for information and necessary action. 
ry 

in Il 

Registrar A  dmi4tation 
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